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1irf I ó Pratd counsel for the appljcant 

Heard. learned counsel for the applicant. Issue notices to respondents 

No. 1 and 3 to show cause1as to why contempt proceedings should not be initiated 

against them for non-compliance of the order dated 20.4.07 recorded by this 

Tiibunal in OA 417 of 05. Show cause reply maybe filed within four weeks. The 

applicant may file requisites within one week. List it on 6.5.08 for hearing. 
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